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(b) the number of Scheduled Castes and 
Scheduled Tribes smployees out of the above ; 
and

(c) the number of posts, category-wise, 
referred to him to convert the same into gene
ral vacancies in the last three years for want 
of Scheduled Caste and Scheduled Tribes 
candidates ?

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K. KHADIL* 
KAR) : (a) to (c \  The required information 
is being collected and will be laid on the table 
of the Sabha in due course.

Conversion of Reserved Vacancies into General
Vacancies in Ministry of External Affairs

1621. SHRI AMBESH : Will the Minis
ter of EXTERNAL AFFAIRS be pleased to 
state :

(a) the number of posts in Class I, II. 
I l l  and IV services in Ministry of External 
Affairs referred to him to convert the same, 
category-wise, into general vacancies in the 
last three years for want of Scheduled Tr»be 
candidates ; and

fb) the posts out of the above exempted 
by the Union Public Service Commission 
Consultation Exemption Regulations, 1958 for 
direct recruitment ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH) : (a) Nil.

(b) Does not arise.

Lack of Safety Precautions in Coal Mines 
In Bihar

1622. SHRI R. N. SHARMA : Will 
the Minister of LABOUR AND REHABILI
TATION be pleased to state :

(a) whether Government have received 
any reports from the Central Government** 
Officcrs-in-charge of Mining Safety about the 
lack of Safety precautions in mines in Bihar 
run by private individuals ;

(b) if so, the action taken thereon ; and

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K. KHADIL* 
KAR) : (a) and (b). As required under sub- 
section (5) of Section 22 of the Mines Act, 
1952, the Director General of Mines Safety 
has been sending from time to time, copies of 
notices issued by him under Sections 22(1). 22 
(I A) and 22(3) of the Act indicating to the 
concerned managements for rectifications of 
the serious defects and contravention of Coal 
Mines Regulations by mines, which include 
coal mines in Bihar owned by private indivi
duals also Follow up action in respect of such 
matters is taken by the Director General of 
Mines Safety.

(c) Does not arise.

Cases of Violation of Mines Act in Coal 
Mines in Bihar

1623 SHRI R. N SHARMA : Will the 
Minister of LABOUR AND REHABILITA
TION be pleased to state :

(a) the number or cases of violations of 
Mines Act in Coal Mines of Bihar which have 
comc to the notice of Government during 
1071-72 ;

(b) the number of prosecutions launched 
and the outcome thereof ; and

(c) whether any other action has also 
been taken in the matter ; if so, the nature 
thereof ?

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R K. KHAD1L- 
KAR) : (a) 23,986 violations of the Mines 
Act, 1952 were detected during 1971-72.

(b) For serious violations, 44 cases were 
filed during 1971-72 out of which 40 cases are 
pending, two ended in conviction and tvno in 
acquittal.

(c) For dangerous conditions in mines 
27 orders prohibiting working in mines under 
Section 22(3) of the Mines Act and for protec
tive measures 23 and 7 orders respectively 
under Sections 22(1) and 22(1 KA) of the Act 
were also issue during the period.

Working Conditions in Krdla and Jfharkand 
Coal Mines of Bihar

(c) i f  n o t ,  whether Government propose 1626. SHRI R. N. SHARMA : Will the
10 call for reports therefrom ? Minister of LABOUR AND RBHABILITA-
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TION be pleased to state :

(a) whether Government arc aware of 
the appalling working conditions in Kedla and 
Jharkand coal mines of Bihar ;

(b) whether he proposes to visit the 
mines to study the working conditions there ; 
and

(c) if not, the reasons therefor ?

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K . KHADIL- 
KAR) : (a) to (c) There are 45 working 
coal mines in Kedla and Jhaikand area which 
are being worked by different managing con
tractors and about 7,000 persons arc employed 
daily. All these units are having only open
cast workings. The Director General of Mines 
Safety is taking suitable action to ensure that 
the persons emplojed are not endangered and 
that rhe other provisions of Jaw are complied 
with During inspections by officers of Direc
torate General of Mines Safety dangerous 
woiking conditions were detected and others 
under Section 22(3) of the Mines Act have 
been issued in respect of 23 units and employ
ment of persons for coal production prohibited 
till workings are made safe in accordance 
with the regulations.

Provision of Boots and Helmets fur Coal 
Miners In Kedla and Jharkand 

Coal Mines of Bihar

1625 SHRI R. N SHARMA : Will the 
Minister ol LABOUR AND REHABILITA
TION be pleased to state :

(a) whether under the safety regulations 
in force coat miners are required to be provi
ded with boots and helmets ;

(b) if so, whether boots and helmets are 
provided in the Kedla and Jharkand coal 
mines of B ih ar; and

(c) if not, the action taken by Govern* 
ment in the matter ?

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R K KHAD1L- 
KAR) : (a) Ye*

(b) No.

(c) The owners *vho are managing con
tractors of Kedla and Jharkhand coal mines 
have been asked to provide boots and helmets
lo the workers

Wages of Coal Miners in Kedla and Jharkand 
Coal Mines in Bihar

1626 SHRI R N. SHARMA : Will 
the Minister of LABOUR AND REHABILI
TATION be pleased to state :

(a) the minimum wage of a coal miner of 
Kedla-Jharkand region of Bihar as prescribed 
under the law and as actually given to him ;

(b) whether Government are aware that 
there are no arrangements to weigh the coal 
in these mines for the put pose of making 
payment on piece-rate basis ;

(c) whether Government arc aware that 
the workers are paid much less on piece-rate 
basis than what they are entitled to due to 
lack of weighing airungcments ; and

(d) if so, Government’s reaction thereto ?

THE MINISTFR OF LABOUR AND 
REHABILITATION (SHRI R . K KHADIL- 
KAR) ; (a) There is no minimum rate pres
cribed under law for workmen in coal mines. 
The prevailing basic rates for quarry miners 
and pick miners in these mines are Rs. 5/- and 
Rs. 6'- per 50 Cft. respectively. As regards 
the Variable Dearness Allowance, there are 42 
managing contractors working in the two 
collieries m addition to one block being run 
by the Receiver directly. The Variable Dear
ness Allowance is being paid at Rs. 2.13 by 
five managing contractors and the Receiver 
while the two managing contractors are paying 
at a lower rate of Rs 1 62 and Rs. 1.77. The 
managing contractors pay wages to the workers 
employed for removal of overburden at Rs. 
5.40 for earth cutting, Rs. 7 50 for earth fire 
clay arid soft stone cutting and Rs. 10 80 for 
haid stone cutting for 100 cft. in both the 
collieries,

(b) Payments to piece-rated quarry 
miners and pick miners are made on measure
ments and not on weigh ment.

(c) and (d). No complaint has been 
received from woikers regarding lack cf 
weighing arrangements.




